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M /ORDER

Per Bench :
This is an appeal filed by the assessee against the order passed

by the Id.AddI/JCIT(A), Thiruvanantpuram, dated 14.02.2025 for the

assessment year 2013-2014.

2. The authorised representative has filed a letter dated 08.05.2025,

which reads as under :-

T o

The Honourable member
Income Tax Appellate Tribunal
Ranchi Bench,

Ranchi, Jharkhand

Date:08-05-2025

Subject: Condonation of delay in filing appeal before honourable I'T AT, Ranchi
Bench,

IDear Sir,

This is refence to the matter mentioned above 1 wish to say that an order has been
passed by honourable CIT(Appeal) under Section 250 of Income Tax Act 1961
on 14-02-2025 vide IDIN &Kz O rcder no. ITBA/APL/S/250/2024-
25/1073293804(C1), AXY: 2013-14

Before this order being passed rectification order UNDER SECTION 154 R.W.S
143(1) OF THE I.T.ACT, 1961 dated:20-08-2024 vide IDIN & Order no.
ITBA/COM/F/17/2024-25/1067770333(1) for the AY 2013-14 was passed by
income tax officer I'TO WARID W3(1), Ranchi.

In this rectification order whole demand was nullified and relief were given.
Therefore, we were of the belief that matter has been solved and of the opinion
that there is no requirement of filing further appeal, since we are a small charitable
society providing training to farmers and providing them seeds and other
agricultural inputs,

Due to wrong, advice of earlier consultant delay in filing of appeal has occurred.
Please condone this delay and accept our appeal.

Thanking You

FOR SIHRAMIK VIDYAPEETH

o N\Aya,
St ',
<> 5
Archana Singh g
(I'reasurer) *O &S
<2

Date: O8-05-2025 e,




ITA No.136/Ran/25
3. The assessee has also filed the order passed by the AO u/s.154 of
the Act, which reads as follows :-

GOVERNMENT OF INDIA
MINISTRY OF FINANCE

N
INCOME TAX DEPARTMENT
OFFICE OF THE INCOME TAX
OFFICER
ITO WARD W3(1), RANCHI/
To,
SHRAMIK VIDYAPEETH
A-11/193 , DHURWA,
RANCHI 834004, Jharkhand
India
=
= PAN: Assessment Year: | Dated: DIN & Letter No :
B AAGTS9011H | 2013-14 20/08/2024 | ITBA/COM/F/17/2024-25/1067770333(1)
=
=
= Sir/ Madam/ M/s,
=
= Subject: Online service of Orders - Letter
=

ORDER UNDER SECTION 154 R.W.S 143(1) OF THE L.T.ACT, 1961

The return of income filed by the for nent year 2013-14 was processed on
21/03/2016 and income was computed at Rs. 94,11,870/- and demand of Rs. 41,57,400/-
was raised.

The assessee has filed an application on 20/08/2024 for rectification of intimation of ITR
issued on 21/03/2016 as an error was found in total income an tax computed thereon.

On perusal of the record made available by the assessee it is found that the assessee had
not claimed any exemption of income but gross receipt was inadvertently taken as total
income whereas surplus amount Rs.10370/- should have been taken as total income on the
basis of ITR and Audit Report of the assessee for A.Y.2013-24. In view of the above, the
same is rectified and income and tax thereon are computed accordingly.

Further, the credit of TDS amounting to Rs.28,298/- as claimed by the assessee was given
for computation of tax on rectified total income.

AJIT .
ITO WARD W3(1), RANCHI/

Note: If digitally signed, the date of digital signature may be taken as date of document.
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4. As the assessee has obtained the requisite relief by the above order
of the AO u/s.154 of the Act, the order of the Id. AddI/JCIT(A) no more
survives and consequently the appeal filed by the assessee becomes

infructuous and the same is dismissed as infructuous.
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In the result, appeal of the assessee is dismissed.
Order dictated and pronounced in the open court on 06/01/2026.

Sd/- Sd/-
(RATNESH NANDAN SAHAY) (GEORGE MATHAN)

oa@T aEg / ACCOUNTANT MEMBER ~a1R¥% "<& / JUDICIAL MEMBER
I Ranchi: R=iw Dated 06/01/2026
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